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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.453/2023 

RAGHUBIR SINGH GARIA APPLICANT 

VERSUS 

STATE OF UTTARAKHAND ssseetet RESPONDENT 

REPLY/OBJECTION ON BEHALF OF THE APPLICANT NAMELY SH. 

RAGHUBIR SINGH GARIA 

MOST RESPECTFULLY SHOWETH: 

1. That the present OA is pending before the Hon’ble Tribunal and is 

fixed for 03.04.2024. 

2. That the present Complaint in the OA was filed by the Applicant 

against the illegal mining of the soap stone in the district Bageswas 

in Uttrakhand which disturbing the ecological & environmental 

balance of village Papon by Respondent No.5 Mr. Anand singh 

Kalakoti by using heavy machinery causing damage to the 

surroundings mountain and leads to depletion of natural resource, 

turning fertile land into barren land and also causing scarcity of 

water in the area.
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3. The debris generated from the mining are polluting the punger river 

and harming aquatic life. On dated 01.08.2023 this Hon’ble tribunal 

has constitute a joint committee comprising of State PCB & District 

magistrate, Bageeswar to verify the factual position and to take 

remedial action. Then the joint committee had filed the report dated 

14.09.2023 before this Hon’ble Tribunal after verification. 

4. That this Hon’ble Tribunal has seeks repose from the Respondent 

No.1 State of Uttrakhand through Chief Secretariat, Govt. of 

Uttrakhand , Respondent No.2 Director, Geology, Bageshwar, 

Respodnent No.3 District Magistrate, Bageshwar, Respondent No. 4 

UKPCB and Respondent No.5 Mr. Anand Singh Kalakoti, RPO, Village 

& post office Dofar, District Bagewar being project proponent within 

2 months, but till date no reply/response has been filed by the 

Respondents for the compliance of the direction of this Hon’ble 

Tribunal. 

5. That the joint committee has not filed any report on 29.12.2023 

mentioned in the order dated 29.01.2024, only one reply was filed
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by “SJP Global Limited as Respondent No. 4 in the matter Jasbir 

Singh vs State of UP & Ors, but inadvertently mentioning the OA 

No./453/2023 as the present matter. 

. That on the hearing of the present matter on 29.01.2024 counsel 

representing the state of Uttrakhand assured that meanwhile no 

illegal mining will be permitted in the area but despite the assurance 

no action is taken by the state administration to stop the illegal 

mining which is till continuing in that area by which may impact 

adversely against the State administration before the Hon'ble 

Tribunal for false assurance. Copy of the Photographs filed with 

objection which clearly shown this fact. 

. That from the perusal of the report of the joint committee 

composing of state of PCB, U.K. and district Magistrate Bageshwar 

filed a Joint Report on 15.03.2023 as well as vide order bearing no. 

482/TIS-mining/2022-23- Dated 23.02.2023, but till date the 

Respondent No.5 Mr. Anand Singh Kalakoti, RPO, Village & post 

office Dofar, District Bagewar being project proponent without any
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fear didn’t stop the mining beside the strict direction of this Hon’ble 

Tribunal. 

. That as the inspection made by PCB as per order of 01.08.2023 by 

Hon’‘ble NGT in this regard through Dr. D.K. Joshi, Area officer vide 

report bearing No. UKPCB/C/23/1538-537 dated 12.10.2023 that 

due to this illegal mining by the Respondent No.5 Mr. Anand Singh 

Kalakoti, the environment/ecological balance is highly affected as 

the lease holder of mine grocely abused the terms and condition of 

the mining rules. 

. That as per the order bearing no. 604/Tis-mining/2022-23, dated 

11.04.2023 the district administration stopped the illegal mining by 

the Respondent No.5 but till date the Respondent No.5 Mr. Anand 

Singh Kalakoti without any hindrance continuously engaged in the 

illegal mining with full fledge violation of all the mining rules till date 

despite objection raised by the local affected people of village papon 

including Applicant.
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10. That the Respondent No.5 Mr. Anand Singh Kalakoti,is 

excavating the mine since 1998 and despite restriction by DM, he is 

now busy in mining with heavy machine. 

11. That the Respondent No.5 Mr. Anand Singh Kalakoti, till didn’t 

filled the pit for which land sliding is continuing and due to which 

the forest, agriculture land as well as the houses in that area are in 

danger condition and the eco system is Dis balanced. In rainy 

season the pits filed with water and due to that the nearby nala and 

river got polluted causinf harm to the eco system. 

12. That Respondent No.5 Mr. Anand Singh Kalakoti, also till date 

not disbursed the compensation to the affected persons and not 

completed the alternative accommodation of the affected person. 

13. That on one hand the Respondent No.5 Mr. Anand Singh 

Kalakoti with malafide intention to linger on the matter has not filed 

any reply till date, in the other hand Respondent No.5 Mr. Anand 

Singh Kalakoti, had continue the mining day and night by using 

heavy machine illegally without following the mining rule despite
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direction from the DM to stop the illegal mining. The state & district 

administration hands in glove with the Respondent No.5 Mr. Anand 

Singh Kalakoti, intentionally allow him to continue the illegal mining 

with the reason best known to them. 

14. That the respondent No.5 in his Affidavit dated 19.06.2023 

sweat that he has completed the safety wall and filled the Pits as 

per the direction of the DM village Papon, but no safety wall is ever 

been construction by the Respondent No.5 Mr. Anand Singh Kalakoti 

till date. The other deposition in that affidavit are false required 

stern action against the deponent/Respondent No.5. 

It is therefore requested that the objection of the Applicant 

May b XV yy 

may be taken on record and stern action against the Respondentyin 

view of the above mentioned facts & circumstances.
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Any other further Order may kindly be passed in view of 

the above mentioned facts and circumstances in the interest of justice. 
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.453/2023 

RAGHUBIR SINGH GARIA — seta neannnee APPLICANT 

VERSUS 

STATE OF UTTARAKHAND $4 0 R4& i  asenuees RESPONDENT 

AFFIDAVIT 

I, Raghubir Singh Gaira, S/o Lt. Sh. Daulat Singh, R/o C-7/5, 

Sector-5, ROhini, Delhi110085, do hereby solemnly affirm and declare 

as under: 

1. That Deponent is the Applicant in the above noted case and well 

conversant with facts and circumstances of the case and as such I 

am competent to swear the affidavit. 

2. That the accompanying Objection have been drafted by my Counsel 

at my instance and instruction and the contents of the same have 

been explained to me in vernacular language and the same are 

found to be true and correct to my knowledge and belief. 

3. That the contents of the same and may kindly be read as part and 

parcel of this affidavit which is not repeated herein for the sake of 
ee ee 
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at 

eo 
DEPONENT 

VERIFICATION 

1 APR 2024 
Verified the contents of this affidavit are true and correct to my 

knowledge and the nothing has been concealed therefrom. 

Verified this petition on this___day of April, 2024, Delhi. 

so 
- DEPONENT 

apie Daswcr 
{ iscAPBe 202 ri/ Str Its seasfius 

ONicsecnuns@s Sli NOS... feces cuerck |: Waly 
contents of the aifidavit witictely 
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FIR No. C.No 

U/S 

P.S. 

Distt. 

1166894 

IN THE COURT OF_Nrouar GREEN TReBowAL Neto 
Suit/Appeal No. © Alu s3\22 JURISDICTON of 20 Det) 

In re :- 

KaAGp veB\e Cwatt Ga rae Plaintiff / Apptt/Petitioner/Complainant 

VERSUS 

CTATE Of UTTRAKHAND. Defendant/Respondent/Accused 

KNOW ALL to whom these present shall come that I/ / We Rage ’ es 8 EB ) Gove 
' 7 

gfe L*. Chas Poulos Cjed. Alo 0-15. Setroy > ; oe Oo! Cu. 

The above named Appl tat do hereby appoint 

SAN CoN ‘ \arxdwerA 
oS Or, PS. DASH & ASSOCIATES Fi Bar A 

fry} D/5568/2> 3\ Advocates 
Zl! Mob. No Ch. No. 821, 8th Floor, Lawyers Chamber's oe) re 
be 9670364439 Block, Rohini Courts, Delhi-110085 
* a Mobile No, 9968169409, 9953929409 

E-mail: pretapkdash@epmail.com 
PIVOCINS 

(herein after called the advocate/s)to be my/ourAdvocate in the above-noted case authorise him :- 

To act, appear and plead in the above-noted case in this court or in any other Court in which the same may be tried 

or heard and also in the appellate court including High Court subject to payment of fees separately for each court by rne/us. 

To sign file, verify and present pleadings, appeals cross-objections or petitions for executions review, revision, 

withdrawal, compromise or other petitions or affidavits or other documents as may be deemed — 

necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees | a 

for each stage. | 

To file and take back documents to admit and/or deny the documents of opposite party 

To withdrsw or compromise the said case or submit to arbitration any differences or disputes 

that may arise touching or in any manner relating to the said case. 

To take execution proceedings 

The deposit, draw and receive money, cheques, cash and grant receipts hereof and to do al 

other acts and things which may be necessary to be done for the progress and in the course of the 

prosecution of the said case. | 

To appoint and instruct any other Legal Practitioner authorising him to exercise the power | 

and-authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the’ 

powerof attorney on our behalf. 

And i/we the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in 

the matter as my/ourown acts, as if done by me/us to all .ntents and purpose. 

And /We undertake that I/We or my/our duly authorised agent would appear in court on all hearings and will inform 

the Advocate for appearance when the case is called. 

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of the 

said case The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain 

for himself. 

And l/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid 

to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is 

paid up. The fee settled is only for the above case and above Court I/We hereby agree that once the fee is paid, I/We will 

not be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original 

fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereuritoset my/our hand to these presents the contents of which have been 

understood by me/us ON thiS........ ee Nir tenner day 
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Client Client 

| Identify The Signature/Thumb Impression Of Below foned Person, 
Signed In My Presence. The Client. 
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